
       
   

     

             

        

    
     

   

   
     

  
         

    

                
          

            
              

            
           

           
               

            
             

               
           
            
   

            
            

         
            

            
   

           
           

   

                
  



4. Subsequently, vide Notification No. A45011/14l2016-Ad. tV dated 0-1.06.20-16,

issued by the Ministry of Corporate Affairs, New Delhi, the Central Govemment
has constituted the National Company Law Tribunal and dissolved the erstwhile
Company Law Board w.e.f. 01.06.2016.

5. The applicant above named have remitted the total compounding fees of 65,000/-

by 3 (three) Demand Drafts of 2Q000/- each drawn on i) HDFC Bank Ltd. bearing
no. 683266 dated 04.06.2016 ii) ICICI Bank bearhg no. 009249 dated 07-06.2076,

ald iii) Axis Banl bearing Nos.042367 dated 01.06.2016, and 1000 bearing no.
042446 d.ated,02-06.2016 from Axis Bank, with the newly constituted office of the
National Company Law Tribunal, Mumbai Bench i.e. after dissolution of the
Company Law Board.

6, Having regard to the facts and ciromstarces of the case, tlle offence committed
under S. 297 (4) of the Companies Act, 1956 by the Company is hereby
compounded.

7. Therefore, Registrar of Companies, Mumbai is hereby directed to take further
action as provided under S. 521 A (3) (c) (d) of the Companies Act 1956.

Ordered Accordingly,

Dated this May, 6 2917

B.s.v.PRAK,kfiAR
Member oudicial)

Lenovo
Typewritten Text
Sd/-




